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-Lt 

HEALTH & FAMILY WELFARE DEPARTMENT 

NOTIFICATION 

Dated, the 24 December, 2013 

NO.F.50(29)/97/DC/Estt./ 17777.— In exercise of the powers conferred by proviso to article 
309 of the Constitution read with Government of India, Ministry of Home Affairs notification No. 
F.24/78/68-D(S), dated the 24th  September, 1968 and in supersession of the Health and Family 
Welfare Department's earlier Notification No. F.53/149/96-M&PH dated 25.04.1998, the LL 
Governor, National Capital Territory of Delhi after previous consultation with the Union Public 
Service Commission, is pleased to make recruitment rules for the post of Drugs Inspectors in the 
Drugs Control Department under Health and Family Welfare Department, Government of National 
Capital Territory of Delhi as following, namely: 

1. Short title and commencement – (1) These rules may be called the Drugs Control 
Department Drugs Inspectors Recruitment Rules, 2013. 
raj 	 ■ 	• J 	zmati cultic 'tau 101LC OIL WC Late l/I Melt 	10 iu iito 

r !V' 	1 n 
 

2. Number of post, its classification and scale of pay – The number of the said post, its 
classification and the scale of pay attached thereto shall he as specified in embalms (2) 
to (4) of the Schedule annexed to these rules. 

Method of recruitment, age limit, qualifications etc. – The method of recruitment, 
age limit, qualifications and other matters relating to the said post, shall be as specified 
in the columns (5) to (13) of the Schedule aforesaid. 

4. Disqualifications – No person, - (a) who has entered into or contracted a marriage 
with a person having a spouse living; or 

(b) 	who, having a spouse living, has entered into or contracted a marriage with 
any person shall be eligible for appointment to the said post: 

Provided that the Government may, if satisfied that such marriage is 
permissible under the personal law applicable to such person and the other party to the 
marriage and that there are other grounds for so doing, exempt any person from the 
operation of this rule. 

5. Power to relax – Where the Government is of opinion that if necessary or expedient 
so to do, it may, by order, for reasons to be recorded in writing, and in consultation 
with the Union Public Service Commission relax any of the provisions of these rules 
with respect to any class or category of persons. 

6. Saving – Nothing in these rules shall affect reservations, relaxation of age limit and 
other concessions required to be provided for the Scheduled Castes, the Scheduled 
Tribes, Ex-Servicemen, Other Backward Classes and other special categories of 
persons in accordance with the orders issued by the Central Government from time to 
time in this regard. 
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SCHEDULE 
Recruitment Rules for the post of Drugs Inspectors under the Drugs Control Department, 

Government of NCT of Delhi, Delhi  

Name 

of 

Post 

No of 

Post 

Classi- 
oration 

Pay 
Band 
& 
Grade 
Pay/ 
Pay 
Scale 

Whe- 
they 
serer'.- 
lion 
post 
or 
non- 	. 
selec- 
non 

Post 

Age 

limit 

for 

direct 

red- 

roils 

Educa- 

Clonal 

and 

other 

qualify- 

cation 

require- 

cd for 

direct 

recruits 

Whe- 

Cher 
age  

and 

E.Q. 

pres- 

eribed 

for 

direct 

rec- 

rugs 

will 

apply 

in 	the 

case 

of 

pro- 

motets 

Period 

of 
prob- 
anon, 

n' 
if any 

Method 	of 

recruitment 
whether 	by  

direct 

recruitment 

or 	by 

promotion/or 

by 

deputation/ 

absorption 

and 

percentage 

of 	the 

vacancies 	to 

be 	filled 	by 

various 

methods 

In case of recruitment 

by 	promotion/ 
deplitatiorgabsorptioa, 
grade 	Coln 	which 
promotion/depot a- 
fion/absoption 	to 	he 
made 

I I 

If a DPC 

exists 

what is 

its 

compo- 

Sitio) 

12 

Cita 

stair 

in w 

if P 

to 

con 

ei. 

ma 

rec. 

in 

Cot 
pi w 
wi t  

111,  

ncc  

Or 

‘ +11 
ion 

din 

rce 

inc 

I 2 3 4 5 6 7 g 9 I0 

Drugs 
Ins- 

31 *  
(2013) 

*odd- 
;est 	to 

varia- 
lien 
depend- 

Ing 	On 
,k 

load 

General 
Central 

Serob-g5  
Group 

'IN 
Gazette& 
Non- 
Minister- 
(at 

Pay 
Band 

I 
Rs. 
0300- 
34800 

(Grade 
Pay 
Rs .1(2`. 
00) 

N.A. Not 

encee' 
cline 	30 

5  
years 
(Relax- 
able 	for 
0" 

Servants 
open 	5 

years 	in 

accord-  
mica 
with 	the 
instruct- 
lions 	or 

orders 
issued 
by 	the 
Central 

G"t  ) 
Note: 
The 
crucial 

date 	for 

deter-  
dining 
the 	age  
limit 

shall 	be 
the 
eim,„a  

date 	for 

receipt 

er 
applied- 
tions 
((m om 

candi- 
dates 	in 

India 
(and not 
the 

eleelegi  
date 

Pres- 
cribed 
for 
those 	in 

Assam, 

Megto-  
Jaya, 
Arlitia-
dial 
Pradesh. 
mizo. 

Essen- 

Pail 
o e.egi cc: 

mercy 

or 

Pharrrig 

ceutical 

Science 

or 	in 

Medi-

eine 
with 

specia- 

I ization 
m 

Clinical 

Phar-

meat- 

logy or 

Micro-

biology 

from 	a 

Llniver-

sity 

estab-

lished 

in India 

by law: 

Provid-

ed that 

only 
those 

Inspec-

tors 

i) 

Who 

have 

1101 	less 

than 	18 

months 

experi-

cnce in 

the 

manu-

facture 

of 	at 

NA. 2 

Years 

1 

By 	direct 

recruitment, 

N A 

. 

Depot 
mental 

	

l'ord •lioni- 	• 
non 

/ 0111111n. 

ice 
I 	()eve- 

lopineA 

Cciiliniis- 
stoner 
(Chair-
man) 

2. 	Seco/- 
tary 
concerned 
(Member) 

.3. I lead of 
the 
Depart- 
meat 
concerned 
(Member) 

u"less 	he  
is also Lb:- 
officio 
Secietary 

s--)ef Pg71,— 

lees 

hick 

he 
stilt- 

 iu 
ing 

nut-

eat 

13 	/ 

msu - 

In 
SC 

ilc 

:mg 

ct 

rait- 
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ram. 
Mani- 
11,111", 

Naga- 
land. 

least 

one 	of 

the 

subs- 

i 

Tripura. lances  
Sikkim. sPeci- 
Laddakt tied 	in 
Division Sche- 

of !a dule C. 
Slate, 
Labatt! - & 	Sp ilt OR 

District 1 0 
and Who 

Panji have 
Sub- not less 
Division than 	IS 
of months 
(Mamba experi- 
Disn 	of 
Mina- 

he  

ence in 
the 

Pradesh testing 
Anda- of 	at 
Hum 	& least 

Nicobar one 	of 
Islactl' 
or 
I 	LI:di- 

the 

subs-
' 

(1,,,,tytt  lance 
speci- 

fie(1 	in 
Sche- 

dule 	C 
in 	a 

Laborat 
ory 

approv- 

ed 	for 
this 

purpose 
by 	the 
I icens-

mg 

autho-
rity; 

OR 
hi) 

Who 

have 

gained 

experi-
ence 

not less 
than 

three 
years in 
the 

inspec- 
tion 	of 

firms 

mann-
factor-

ing any 

of 	the 

substan 
ees 
speci- 

fied 	in 

Sche- 
dule 	C 
during 

the 

tenure 
of their 

SOW- 
lees 	as 
Drugs 

LR 
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Ins-
pectors; 

shall be 
autho- 

rised to 
inspect 
the 

manu-
facture 

of the 
subs-
lances 
men-

tinned 
in 

Sche-

dule 

Note: 
Provid-

ed 
further 

that the 
require 
ment as 

to 	the 

demie 
oughtio 

alien 
shall 
uoi 

apply 

to those 
who 

Were 
appoint- 
ed 	as 
Inspect 
ors 	on 

or 
before 

the 
18th 

day 	of 
October, 
1993. 

Note I: 
Qualifi-

cations 

are 
relax- 

able 	at 
the 
discre- 

tion 	of 
the 
UP s.c , 
for 
reasons 

to 	be 

record- 

ed 	in 
writing, 

in 	case 

of 

candi-

dates 
otherwi 

se 	well 

quail-
tied. 

Note 2: 

r3 8l.M/13-3 
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The 
qual ific 
ations 
regard-
ing 
experi-
ence is 
relax-
able at 
the 
discre-
tion of 
the 
UP SC, 
for 
reasons 
to be 
record-
ed in 
writing, 
in ease 
of 
candi-
dares 
belong-
ing to 
Sche-
doled 
Castes 
or 
SCTIC-
doled 
Tribes. 
if 	at 
any 
stage of 
select-
ion the 
UPSC 
is 	of 
the 
opinion 
that 
sufli- 
cient 
number 
of 
candi- 
dates 
from 
these 
corn- 
m11111- 
ties 
possess- 
ing 
requi- 
site 
experi- 
ence 
are not 
likely 
to be 
avail- 
able to 
fill up 
the 
posts 
reserve 
-ed for 
them. 

By order and in the name of 

the Lt. Governor, National Capital Territory of Delhi 

SUSHMA SINHA. Dy. See>. 
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(2) zr-6-  fac-#r .kid44 # arcr- t vehlsf T f 	S crarrIteptt 

2. 17:PR" 8 Wt 	ftic-41"dI5 	taiTiaLwilogl, 1959 i Th7PT 8 tf fiThAfita tEl cohoF atd- 

afl$I 	 3P-Ita:- 

T1-6 aft srft 	=hi ,li>r 	aledWUT-  •z-a4 	•Hicif#4, 	 # Tam t, 

3171ftra-  at' f 	(116Ta445 V4) Zf4-4-4 	.4(0-i a1 311 4)ellehIei a1 bell 	oicleh .+-1-44PR(R-  '1 ,711.61, 

d16T-44#4-41tFT#0fielicho*10-1V 	Itrttrciiz-  TRITT9- #arft#4,t Tr----ftt I 

rvt..1.4 .i141 41011 gi 	ILIVVII 	 .-1 -■1■9 

	

*3-Tra ;itT ZT 	• gIIT 

f+R.ff , 3Tf tact 

HOME (GENERAL) DEPARTMENT 
NOTIFICATION 

Dated, the 24th December, 2013 

F.No.1/16/07/11G/5409. In exercise of powers conferred by section 8 of the Bombay Dome Guard Act, 1947, as 
extended to the National Capital Territory of Delhi, the Lt. Governor of National Capital Territory of Delhi hereby makes 
the following rules to further amend the Delhi Home Guards Rules 1959, namely:- 

I. Short title commencement -- (I) These rules may be called the Delhi Home Guard (Amendment) Rules 2013. 
(2) They shall be come into force on the date of their publication in the Delhi Gazette. 

2. 

	

	Amendment of rule 8- In the Delhi Home Guards Rules, 1959, in rule 8, the following proviso shall he added in 

the end, namely:- 
"Provided also that after the expiry of the terms, the Home Guard Volunteers who are mentally alert. physically 
fit, well disciplined and have shown satisfactory performance during their previous tenure of service in Delhi 
Home Guard as a volunteer may apply as a fresh candidate for enrolment of Home Guard Volunteers." 

By order and in the name of the 
U. Governor of the N.C.T. of Delhi, 

INDU SINI IA, Dy. Secy. 

Printed by the Manager. Government of India Press, Ring Road, Mayapun, New Delhi-1 IOWA 
and Published by the Controller of Publications, Delhi-I10054- 
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